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3. it is submitted that the applicant had initiaily joined Railway Service as an
apprenti(;e Wireless maintainer Grade-lil in the pay scale of Rs.850-1500/- and
he was given this posting after qualifying the medical examination under medical
category C-1. Thereafter, he was transferred from Buewala to Bikaner
Microwave (Rajasthan) vide order dated 2.7.1992. It is stated that persons with
three years service as Wireless Maintainer become eligible for the post of
Telecom Inspector under 20% Recruitment quota. After completing three years
service the applicant becomes eligible for the post of Telecom Inspector (TCI-lil).
However, the applicant was denied # this promotion on the ground that he had
not qualified the medical examination as per category A-3. The case of the
applicant is that as per Indian Medical Manual, he is to be called to quaiify
medical examination under category C-1 and not under category A-3. The
appiicant also seems to have made representations, which were being forwarded
fo further higher authorities so that an appropriate decision can be taken and as
such the last representation was made on 1.5.2004, which was forwarded vide
letter dated 24.5.2004. However, without waiting the result of the representation,
the applicant has filed the present OA on 10.9.2004. The learned counsel
appearing on behalf of respondents submits that since the representation has
been forwarded to the Competent Authority for taking a decision in accordance
with rules, so applicant should not have rushed to the Court at least for six
months. Thus the OA in this way is premature. However, without going into the
merits of the OA, since the applicant has made earlier representations upon
which the department has not taken any appropriate decision, still we are of the
considered opinion that the matter is still pending with the Competent Authority
for taking decision on the representation of the applicant in accordance with rules
particularly to decide whether the applicant is covered under category of C-1 or
under category A-3, accordingly we dispose of the present OA and direct the
respondents to pass a reasoned and speaking order on the representation of the
applicant within a period of two months from the date of receipt of a copy of this
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order. If applicant is aggrieved thereafter, he will be at liberty to approach the

(D.R. Tiwari) | (Kuidip Singh)
Member (A) : Vice-Chairman (J)

Tribunal in accordance with rules. \
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